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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNL,
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO.14 OF 2023

In the matter of :

Vanshakti & Anr. ... Applicants.
Versus
. The Chief Conservator of Forest, Thane & Ors. ... Respondents.
rlfa ‘;;“';~;:::';...

AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NO.4

I, Dhananjay Wasudeorao Kawarle, age 40, working as Planner, in
the employment of Respondent No.4 and the authorised signatory
of Respondent No.4, having my address at Planning Division,
Mumbai Metropolitan Region Development Authority, Bandra-
Kurla Comple, Bandra East, Mumbai — 400051, do hereby

solemnly affirm and state as under:

1. I am the authorised signatory of Respondent No.4, having my
address mentioned above and I am competent, authorised and

able to-depose the present Affidavit in Reply. I have perused



and made myself conversant with the cont.ents and records
pertaining to the present application from the memo of the
captioned Original Application as well as the records available
with Respondent No.4. I am even otherwise well aware of the
facts and circumstances of the present case from personal
knowledge as well as office records and thus am competent to
depose of the present Affidavit. I say that the I am filing the
present Affidavit in reply for the limited purpose of dealing with
the allegations made qua Respondent No.4 and any relief
prayed against Respondent No.4. I crave leave to file a further
detailed Affidavit and/or additional Afﬂdavit along with

supporting documents if the circumstances so warranted.

. At the outset I deny each and every averment made in the

captioned original application which is contrary to and/or
inconsistent with that 'whi_ch is stated in the present Affidavit-in-
reply. I humbly SuBmit that nothing contained in the original
application shall be deemed to have been admitted by or on
behalf of Respondent No.4, merely for want of specific traverse.
I clarify and submit that the averments made therein are in

alternative and without prejudice to one another.




. Respondent No.4 is a statutory body constituted under the
Mumbai Metropolitan Region Development Authority
(MMRDA) Act, 1974. Respondent No.4 is engaged in long term
planning, promoting the economic growth, implementation of
strategic projects and financing infrastructure projects. The
objective behind the establishing the applicant authority was to
plan, co-ordinate and supervise proper, orderly and rapid
development of the Region. In particular, Respondent No.4,
conceives and promotes, monitors and implements key projects
for developing new growth centres and to improve sectors like
transport, housing, water supply and environment in the

Mumbai Metropolitan Region (MMR).

. The captioned Original Application is filed with respect to the
alleged illegal deforestation on Reserved Forest and
degradation/cutting of hill and construction activity being
carried out by Respondent No.5 on Survey No.106, Village
Ganeshpuri, Taluka Bhiwandi, District Thane (“said
construction™). It is alleged that Respondent No.5 has carried
out the construction on the said land without obtaining forest

clearance under Forest Conservation Act, 1980.
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5. Tt is pertinent to note that Respondent No.4 has a very limited

role with reSpect to the said construction being carried out by
Respondent No.5 i.e., Respondent No:4 has assisted Mumbai
Metropolitan Planning Committee in preparation of Regional
Plan for MMR which is sanctioned under Section 15(1) of
Mabharashtra Regional & Town Planning Act (MR&TP Act),
1966 on 20™ April 2021. As per the sanctioned Regional Plan,
the said Survey No. 106, Village Ganeshpuri, Taluka Bhiwandi,
District Thane is under Forest Zone. Hereto marked and
annexed as Exhibit A is a copy of the Final Regional Plan of
MMR-Proposed Land Use (Sheet No. 51) sanctioned on 20"
April 2021 prepared by Respondent No.4, annexed as Exhibit B
is a copy of part plan for the said survey no. and annexed as

Exhibit C is the notification of Government of Maharashtra

 (GoM), dated 20™ April 2021, vide which Regional Plan of

MMR was sanctioned.

. It is submitted that Respondent No.4 MMRDA has not granted

building permission to Respondent No.5 to carry out any
construction on the said land as MMRDA is not the Competent

Authority for granting building permission and under Section



18 of MR&TP Act, 1966, the Competent Authority for granting

building permission at the said land is Respondent No. 2

Collector, Thane District.

. It is further submitted that Respondent No. 3 Assistant Director
of Town Planning (ADTP), Thane submitted letter dated 14™
December 2021, along with attachments, to Respondent No. 4
MMRDA for carrying out rectification of drafting error with
respect to Forest Zone in land bearing S. No. 107/B and 107/C
of Village Ganeshpuri, Taluka Bhiwandi. This letter of ADTP,
Thane is in reference to application of Respondent No.5 to
ADTP, Thane for building permission on the said S.No. 107/B
and S.No. 107/C. As per the Regional Plan sanctioned by the
Government as mentioned above, Survey No. 107 of Village
Ganeshpuri falls under Green Zone-2. It is further submitted
that, as per the drawing prepared by the ADTP, Thane and
submitted to MMRDA along with its letter dated 14™ December
2021, the location of S.No. 107 (part} is at the location of S.No.
106 in the sanctioned Regional Plan. It is further submitted that,
as per sanctioned Regional Plan S. No. 106 is under Forest
Zone. Therefore, there is a discrepancy that in S.No. 106 which

is Forest as per sanctioned Regional Plan, ADTP, Thane shows
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S.No. 107 (part). This discrepancy has to be clarified. Only after
that, whether S.No.107 falls under Forest Zone and whether it

requires rectification in land use under drafting error, can be

ascertained. However, as per current Regional Plan, at the

location of S.No. 106, there is Forest Zone and at S.No. 107,
there is Green Zone -2. Hercto annexed as Exhibit D is the.
copy of the letter and part plan from ADTP, Thane. In
furtherance of the said letter and documents submitted by
Respondent No.5 vide letter dated 23.12.2021, to Respondent
No.4 MMRDA, for rectification of drafting error, Respondent

No.4 has taken the following steps:

7.1. Respondent No.4 MMRDA, vide letter dated 19™ January
2022 communicated to Respondent No. 3, ADTP, Thane
that there are discrepancies in the records and maps
submitted by ADTP, Thane and Respondent No.5 and the
records, map and documents available with MMRDA. In
these premise, MMRDA requested ADTP, Thane to take
necessary action with respect to ascertaining the location
of Survey No. 107. Hereto annexed and marked as

Exhibit-E is a copy of the letter dated 19" January 2022.



7.2.

7.3.

ADTP, Thane vide letter dated 27" January 2022
requested Joint Director of Town Planning (JDTP),
Konkan Division for rectification of drafting error with
regards to Survey No.107. ADTP, Th;dne has further
mentioned that as per point no.1(i) of Schedule B of
GoM’s notification dated 20.04.2021, drafting error can
be corrected as per the actual situation on the site and/or
as per revenue records, sanctioned layout, etc. by the
Metropolitan Commissioner, MMRDA in consultation
with the Divisional JDTP as specified in Unified
Development Control and Promotion Regulations
(UDCPR). ADTP, Thane in the letter has further stated
that MMRDA has placed on record that theré is
discrepancy between the sanctioned Regional Plan and
the drawing submitted by ADTP, Thane to MMRDA as
regards to the location of S.No. 107. Hereto annexed and
marked as Exhibit-F is a copy of the letter dated 27"
January 2022 issued by ADTP, Thane to JDTP, Konkan

Division.

JDTP, Konkan Division vide letter dated 3" March 2022

to ADTP, Thane regarding the proposal sent by the ADTP
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seeking rectification | of the Drafting error haé.
- communicated that there is discrepancy in the location of
the said land and that it shall be appropriate to determine
its location by following due procedure. JDTP has further
mentioned in the letter that Respondent No.4 should
clarify the discrepancy in the location of the said land and
then submit its proposal to JDTP, Konkan Division.
Hereto annexed and marked as Exhibit-G is a copy of the
Jetter dated 3™ March 2022, issued by JDTP, Konkan

Division to ADTP, Thane.

ADTP, Thane vide letter dated 23" March 2022 to
MMRDA referred to the documents, records and maps
available with respect to the said land as well as the
opinion of JDTP, Konkan Division with respect to the
said land and requested Respondent No.4 MMRDA to.
submit proposal for rectification of the drafting error with
the supporting documents to JDTP, Konkan Division
through the ADTP, Thane. Hereto annexed and marked as
Exhibit-H is a copy of the letter dated 23™ March 2022

issued by ADTP, Thane to Respondent No.4, MMRDA.



7.5.

Respondent No.5 vide letter dated 28" March 2022, has
communicated to Respondent No.4 MMRDA that an
application was made to the ADTP, Thane for renovation
of dilapidated structure on Survey No.107C. It is further
stated in the letter that the said Survey No. is notified as
deforested and was allotted to Respondent No.5 by the
Forest Department for educational purposes. It is stated in
the letter that the Gut Book for the said land is not
available and the measurement of the said land has been
carried out by Forest Department as per the GPS and the
buildings of the Educational institutes are in a dilapidated
condition and thus in the interest of justice, it is reques:[ed
that quick action be taken. Along with the letter
Respondent No.5 has attached letter issued by the Forest
Department, Thane to Respondent No.5 on 24™ February
2022, in which it is stated that Survey No.107C is a
deforested area. HF:reto annexed and marked as Exhibit-I
is a copy of the letter dated 28" March 2022, issued By
Respondent No.5 to Respondent No.4 MMRDA and as
Exhibit-J is a copy of letter dated 24™ February 2022
issued by the Forest Department, Thane to Respondent

No.5.
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7.6. Respondent No.4, MMRDA vide letter dated 7th June
2022, has requested Respondeﬁt No.2, the Hon’ble
Collector, Thane to ascertain the location of S No. 107/B
and 107/C, considering the ambiguity in its location. In
the said lettér, Reépondent No.4 has stated that from the
documents made available to the office of Respondent
No.4, it is not possible to ascertain the location of S No.
107/B and 107/C énd there appears to be discrepancy.
Respondent No.4 has further stated that as the
development permissions are granted by the Collector,
Thane (in accordance with Section 18 of MR&TP Act,
1966) on technical advice of the ADTP, Thane, it would
be appropriate to confirm location of the said land by the
Collector, Thane, after which MMRDA’s remarks will be
sent to the JDTP, Konkan Division for appropriate action.
Hereto annexed and marked as Exhibit-K is a copy of the
letter dated 7™ June 2022, issued by Respondent No.4 to

Collector, Thane.

8. Respondent No.4 and MMRDA states that though an

application has been made by Respondent No.3 ADTP, Thane



for forest zone rectification with respect to the said S. No.
107/B and S.No. 107/C, enough documents are not available to
support the said claim, basis which Respondent No.4 can come
to any conclusion that there is any drafting error and/or Survey
No.107/B and 107/C is actually located in Survey No. 106 of
the Regional Plan, which is shown as Forest Zone. In these
premise, Respondent No.4 MMRDA states that on receiving
clarity on location of the mentioned survey no. from
Respondent No. 2 Collector, Thane, further decision regarding

request for rectification of drafting error can be taken.

. Respondent No.4 reiterates that there is absolutely no allegation
against Respondent No.4 in the captioned Original Application.
In fact, Respondent No.4 has a very limited role of
implementing the sanctioned Regional Plan as per Government

Notification dated 20™ April, 2021.

Place: Mumbai

Date: 25.04.2023

R

Advocate for Respondent No.4 For R€spondent No.4
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~ Advocate for Respondent No.4
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VERIFICATION s

I, Dhananjay Wasudecorao Kaware, age 40, Working as
Planner, in the employment of Respondent No.4 and the

authorized signatory of the Respondent No.4 abovenamed, do

‘hereby solemnly declare that what is stated in the foregoing

‘paragraphs of the Affidavit in Reply is stated from the office

files/record of the Respondent No.4 Authority and on

mformation and belief which I believe to be true.

Solemnly affirmed at Mumbai )
Dated this 25™ day of April, 2023 )
Deponent
For Respondent No.4

Tdentified by me,
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Development Authority Area for which the Development Plan/ Planning Proposals are sanctioned, are
shown as voids (no proposal) in the Regional Plan. [__]

. The Matheran Eco-sensitive Zone Plan (Part of Mumbai Metropolitan Regional Plan)is sanctioned by the
Government vide notification dated 07.08.2019.

. Coastal Wetlands as approved undé?‘poml Zone Management Plan (CZMP) to be considered.For the
purpose of Coastal Zone Regulation, the approved Coastal Zone Management Plans shall prevail.

_ Boundaries of Growth Centre/ Poynad Junction Areal/ Local Growth Centre/ Regional Parks/ Station Area
Development/ Industrial Growth Centre/ Buffer along Sanjay Gandhi National Park and Tungareshwar
Wildlife Sanctuary/ boundary of Matheran Eco-Sensitive Zone as sanctioned are shown on the map. l-.

. ESZ Boundaries shall prevail as per MoEF&CC's Notifications issued from time to time.

Town Planning Officer & Chief, Planning Division, MMRDA

8.VR. SRINIVAS,
Metmpollta;io,m?og, MMRDA

Secretary, Mumbai Metropolitan Planning Committee &
Joint Director, Town Planning, Konkan Division
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PLAN SANCTIONED U/s 15(1) of Maharashtra Regional & Town Planning Act, 1966
by Government in Urban Development Department vide Notification
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WG URBAN DEVELOPMENT DEPARTMENT

Mantralaya, Mumbai 400 032, dated the 20th April 2021

i NOTIFICATION

MAHARASHTRA REGIONAL AND T'oWN PLANNING AcT, 1966.

No. TPS-1218/1665/C.R.-79/20/UD-12.— Whereas, the Government in Urban Development
Department vide Notification No. TPS-1297/1094/CR116/97/UD-12, dated 23rd September1999
has sanctioned the Regional Plan for Mumbai Metropolitan Region (hereinafter referred to
as “ the said Regional Plan ”) along with Development Control Regulations under section
15(1) of the Maharashtra Regional and Town Planning Act, 1966 (hereinafter referred to as
“ the said Act ”) and has come into force with effect from 1st December 1999 ;

And whereas, the Mumbai Metropolitan Planning Committee (hereinafter referred to as
“the said Mumbai Metropolitan Planning Committee ”) has been constituted under
Maharashtra Metropolitan Planning Committees (Constitution & Functions) (Continuance
of Provisions) Act, 1999 (hereinafter referred to as “ the said Maharashtra Metropolitan
Planning Committees Act ”) vide Notification No. TPS-1899/1812/C.R.-124/1999/UD-30,
dated 10th November 2008 is required to prepare Regional Plan as per section 9 of the said
Maharashtra Metropolitan Planning Committees Act, for the Mumbai Metropolitan Region ;

And whereas, as per the provision under Rule No. 11 of the said Maharashtra
Metropolitan Planning Committees Act, the Regional Plan is to be prepared ; '

And whereas, the Government in Urban Development Department vide Notification
No. MPC-2010/CR-129/2011/UD-30, dated 23rd April 2012 has notified the Mumbai
Metropolitan Region under section 3 of the said Act ;

And whereas, the Mumbai Metropolitan Region Development Authority (hereinafter
referred to as “ the said MMRDA ) has been established under MMRDA Act, 1974 for planning
and co-ordination of development of the Mumbai Metropolitan Region and under section
12(2) of MMRDA Act, 1974 the said MMRDA has to assist the said Mumbai Metropolitan
Planning Committees for preparation of the Draft Regional Plan ;

And whereas, the said MMRDA after carrying out necessary surveys for preparing existing
land use map of the said Regional Plan area, prepared and published the said Draft Regional
Plan of Mumbai Metropolitan Region for inviting suggestions and/or objections from the
general public in accordance with the provisions of section 16(1) of the said Act vide Notice
No. PD/RP/ publication/370/2016, dated 19th September 2016 ;

And whereas, the said Mumbai Metropolitan Planning Committees after considering the
report of Metropolitan Planning Sub-Committee appointed by it under section 10(3) of the
said Maharashtra Metropolitan Planning Committees Act, on the suggestions, objections and
representations in respect of the Draft Regional Plan, modified the said Regional Plan in
accordance with the provisions of section 16 of the said Act and submitted the modified
Regional Plan along with the report and documents of Metropolitan Planning Sub-Committee,
plans, maps and charts for approval to the Government under section 15(1) read with section
16(4) of the said Act and section 9 of Maharashtra Metropolitan Planning Committees Act
vide its letter dated 23rd February 2018 ;

And whereas, after making necessary enquiries and after consulting the Director of Town
Planning, Maharashtra State, Pune Government has sanctioned the Zonal Master Plan (part
of the Draft RP) including Development Control Regulations with respect to Matheran
Eco-sensitive Zone on Tth August /2019 under section 15(1) of said Act vide Notification No.
TPS-1218/2888/C.R.120/18/(Revised)/UD-12 ;

o U (I g.)—3u-23T
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BEE Schedule-B

Accgippaniment with the Government Notification No. TPS-1218/1665/C.R.79/20/
o UD-12, dated 20th April, 2021)

Modifications sanctioned in respect of Regulations

(i) Drafting Error-Drafting errors which are required to be corrected as per actual
situation on site and/or as per revenue record, sanctioned layout etc. may be
corrected by the Metropolitan Commissioner, MMRDA in consultation with the
Divisional Joint Director of Town Planning as Specified in UDCPR.

The Metropolitan Commissioner, MMRDA, after due verification and
satisfying himself regarding such error, shall issue a written, well-reasoned, speaking
order modifying Regional Plan to that effect and copy of such order in original shall
be forwarded to the Government in Urban Development Department and Director
of Town Planning, Maharashtra State, Pune and Divisional Joint Director of Town
Planning for record. In any case the commissioner shall not delegate his power to
do so, to any officer sub-ordinate to him.

(ii)  Single family House/ Weekend House — Single Family House / Weekend House shall
be permitted on plots not less than 2000 sq.mt. in area in Green Zone-1 (G-1) with
basic FSI 0.10+Premium FSI 0.2+Ancillary area FSI 60% as per Note-1 of Table-6G
with maximum building Height 18.00 mt. and G+2 Story Structure.

(iii) The premium for Gaothan Expansion Scheme (GES) development shall be calculated
considering 15% rate of the said land as prescribed in Annual Statement of Rates of
year granting such development. If such said Agriculture Land Rate is not available
in the Annual Statement of Rates, then 5% of Non-agriculture rate of the said land
shall be taken into consideration for the calculation of premium.

2. Station Area Development- The development around the Sub-urban railway station upto
a distance of 500 mt. shall be from the boundary of railway property. The boundaries of the
all Station Area development area are shown on the Regional Plan. The MMRDA shall
prepare the detailed Planning Proposals/ Zone Plan alongwith the road network for this
Station Area Development area and shall obtained the approval of the Director of Town
Planning, Maharashtra State, Pune within the period of six months from the date of sanction
of Regional Plan.

3. Local Growth Centres namely of Village- Amne, Chave in Taluka-Bhiwandi, Village Goveli,
Khadavali in Tal. Kalyan, Village Kadav in Tal. Karjat, Village Gondhalpada, Pezari in
Tal. Alibaug and Growth Centre of Kharbav-Bhiwandi is partly included in Regional Plan
Area and partly included in Thane Municipal Corporation Area. The detail Planning
proposals/ Zone Plan of the area included in Regional Plan area shall be prepared by the
MMRDA and obtained the approval of Director of Town Planning, Maharashtra State,
Pune within the period of six months from the date of sanction of Regional Plan. The
boundaries of Growth Centres shall be shown on 1:10,000 scale map on Regional Plan.

4, The Matheran Eco-sensitive Zone Plan is sanctioned by the Government vide notification
dated 7th August 2019. The boundary of Matheran Eco-sensitive Zone is shown as per
Sanctioned Notification.

5. The modified alignment of Multi Model Corridor is shown on the plan.

6. (i) The land bearing S. No. 11/5, 11/2 of Village Nandgaon, Tal. Kalyan is deleted from
Green Zone-1 (G-1) and included in Forest Zone.

(ii) The land bearing S. No. 20/1, 20/2 of Village Borivali Turf Sonale, Tal. Bhiwandi is
deleted from Forest Zone and included in Industrial Zone.

7. The Alignment of Mumbai-Ahemdabad High Speed Rail along with stations are shown on
the Regional Plan.

8. The Regional Park near Kharbav Growth Centre and in Village Lonad, Tal. Bhiwandi are
shown on Regional Plan.
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9. The proposed Industrial Growth Centres namely Bhiwandi-I, Bhiwandi-II, near Kﬁpba ~
river in Alibaug, Taluka are shown on plan and the Maharashtra Industrial Developm@at %
Corporation shall be the Special Planning Authority for this Industrial Growth Centres >
The boundaries of Industrial Growth Centres shall be shown on 1:10,000 scale map on
Regional Plan.

10.  The land use proposals of Regional Plan of Mumbai Metropolitan Region sanctioned by
Government vide notification dated 23rd September 1999 shall be applicable for the area
of the newly added 30 Villages in Maharashtra State Road Development Corporation for
which Maharashtra State Road Development Corporation is Special Planning Authority,
vide notification No. TPS-1717/2750/C.R.91/19/MSRDC/UD-12, dated 19th September 2019,
14 Villages in Ambernath, Kulagaon-Badlapur and Surrounding Notified Area for which
Mumbai Metropolitan Region Development Authority is the Special Planning Authority,
vide notification No. TPS-1717/2750/C.R.91/18/AKBNA/UD-12, dated 19th September 2019
and 5 Villages in Khalapur Nagar Panchayat vide notification No. TPS-1717/2750/C.R.91/
19/Khalapur Nagar Panchayat/UD-12, dated19th September 2019, till the respective Special
Planning Authority/Planning Authority published the Draft Development Plan for their
respective areas under section 26 of the Maharashtra Regional and Town Planning Act,
1966. After publication of the Draft Development Plan Section 46 of Maharashtra Regional
and Town Planning Act, 1966 shall apply.

11. The Mumbai Metropolitan Region Development Authority shall prepare the detail

' Planning Proposals / Zone Plan as a Growth Centre for Poynad Junction area and shall
obtained approval of Director of Town Planning, Maharashtra State, Pune, till the
formation of the said area as Nagar Panchayat under the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

12, The Planning Proposals shown in the Urban Local Body / Special Planning Area /New
Town Development Authority area for which the Development Plan/Planning Proposals
are sanctioned, are shown as voids (no proposal) in the Regional Plan.

13.  Coastal Wetlands as approved Under Coastal Zone Management Plan (CZMP) to be
Considered.

14, The Mumbai Metropolitan Region Development Authority shall prepare the detailed
lay-out plans for the area under Urbanisable Zones W1th.1n the period of six months from
the date of sanction of Regional Plan.

15. The Buffer along Sanjay Gandhi National Park, Tungareshwar Wildlife Sanctuary is shown
as per MoEF and CC notification on Regional Plan,

16. The Mumbai Metropolitan Region Development Authority shall identify the existing Tourism
potential places like Matheran, Krnala, etc. and for development of such places from
tourism point of view shall prepare the detalled Planning Proposal (land use proposals &
Road Network, etc.) for the area under such Tourism Activities within the period of six
months from the date of sanction of Regional Plan. '

By order and in the name of Governor of Maharashtra.

SANJAY BANAIT,
Joint Secretary to the Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI
400 004 AND PUBLISHED AT DIRECTORATE OF GOVERMMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : DIRECTOR RUPENDRA DINESH MORE.
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PART PLAN SHOWING S. No. 107 Part, VILLAGE - GANESHPURI, TAL BHIWANDI,
DIST - THANE.

L

Final Regional Plan of Mumbai Metropolitan Region - Proposed Land-Use

PLAN SANCTIONED U /s 15(1) of Maharashtra Regional & Town Planning Act,1966
by Government in Urban Development Department vide Notification
No.: TPS-1218 /1665 /C.R.-79 /20 /UD-12,dated 20th April, 2021,
and shall come into force from date 20th June, 2021.
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Directer of Town Planning as specified in UDCPR. «l: .
The Metropotitan Commissioner, MMRDA, after due verification and satisfying f\i___'-,:_'~_

himself regarding such error, shall issue a written, well-reasoned, speaklng order
modifving Regional Plan to that effect and copy of such order in original shall be
lurwarded to the Government in Urban Development Department and Director of Town
Planning, Maharashtra State, Pune and Divisional Joint Director of Town Planning for
record. [n any case the commissioner shall not delegate his power to do so, to any officer
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CHUH3R ST
MMRDA

Date - 21.04.2023

§

TO WHOMSOEVER IT MAY CONCERN

I hereby authorize Shri. Dhananjay Wasudeorao Kaware, aged
30 years old, working on the designation of Planner, Planning
Division, in the employment of this organization, to file Replies /
Affidavits / Applications on behalf of Mumbai Metropolitan Region
Development Authority (MMRDA) in the Original Application bearing
No.14 of 2023, Vanashakti & Anr., V/s. Chief Conservator of Forest,
Thane & Ors., before the Hon’ble National Green Tribunal (Western

Zone Bench), Pune.

The specimen signature of Shri. Dhananjay Wasudeorao Kaware is as

below:

Shri. W
=

(Specimen Signature)

g

(Shri. 8.C. Deshpande)
(Chief, Town & Country Planning, MMRDA)

Mumbai Metropolitan Region Development Authority

Bandra-Kurla Complex, Bandro East, Mumbai 400 051
EPABX +91 22 2659 0001 / 4000
https://mmrda.mahorashtro.gov.in



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, WESTERN ZONE
BENCH AT PUNE

ORIGINAL APPLICATION NO.14 OF
2023

~ In the matter of:
Vanshakti & Anr. ... Applicants
Versus

The Chief Conservator of Forest,
Thane & Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF
OF RESPONDENT NO 4 |
Dated this day of May 2023

Vidhii Partners, Mumbai
Advocates for Respondent No. 4
2nd Floor, Darabshaw House
Shoorji Vallabhdas Marg,

Ballard Estate, Mumbai -- 400 001,



